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Hon'ble mr. L. hminglland, Member | A )

Hon!ble mr, hafig Uddin, 4 enber ( J )

Neeraj ohemrda, ovn Of ari Puran Chanar gy ohalma,
nesigent of G D03 Kamla Nagar, syLa=4.
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l. Union of lhgia throuyh tne Post waster

General / Agra heyion, sgra.
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BY wdvocale ohri o.C. [ripgthi

Choen  (Orel)
By Hon'ble ir, L. Hmingliang, Menber (&)

Heardy, ohri Mm.K. Upaullyay, learned
counsel for lne gpplicant gnu ohrl a.C. I[ripatni,
legrnea counsel fOr the respondents. Lealned
counsel for tne responuents wants time Lo tile

count er=affigavit.
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2 HOwever, .we fing that the letter of
aupolntment uf the applicant ngs nut been filed
anua learned counsel for the applicant admits thgt
the agpplicant 1s no¥” more Lhan an ad-hoc employee
anNd he 1s not out of employment. we are ufighle

to determine whether he was adhoc appolntee Or not,

lNcase, he was ah adhoc appolintee, the ratio lagid

—

down by the non'ble supreme Wwt 1n Pyurg pinghn's
Case that'an adhuc employeé cannot be replaced by
anol ner adnoc employee', would be applicuble To him
also., witn this okservetion, the U.,as 1s aisposed

of at the staye of guwnlssion,
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